List of rules etc in practice in Municipal
List oi rul

Municipal Corporation

Election Office.

Sf. No. | Name & Rules

Pase No.
Tt 7 ici i der, 1993. 1-6
Delimitation of Wards of Municipal Corporation. order,
; D:limitatiOn of Wards of Municipal Corporation (First Amendment ) 7
Ofrder, 2014. — ¢ y
3 Determination of Number of Elected Members of Municipal 8
Corporations, Order, 2008. : . : & :
4 Formula for fixing tke total number of Seats in Councillors in
Municipal Corporation. :
) Reservation for the offices of Mayors of Corporathns Rules, 1996. 11-16
[ Reservation for the Offices of Mayors of Corporations (first ] 17-22
Amendment) Rules, 1999. : :
7 Reservation for the Offices of Mayors of Corporations (First 23-28
Amendment) Rules, 2007, - ;
8 Reservation for the Offices of Mayors of Corporations (First 29-32
Amendment) Rules, 2012. '
9 Punjab Municipal Corporations Mayor, Senior Deputy Mayor and 33-37
.Deputy Mayor Election Rules, 1991.
10 Punjab Municipal Corporations Mayor, Senior Deputy Mayor and 38
Deputy Mayor Election ( First Amendment) Rules, 2001.
Municipalities Rules.
Sr. No. | Name & Rules Pase No.
1 Delimitation of Wards of Municipalities Rules, 1972. 39-44
2 Determination of the number of Elected Members and Reservation of | 45-53
Offices of  Presidents of Municipalities Rules, 1994.
3 Determination of the number of Elected Members and Reservation of 54-57
Offices of ~ Presidents of Municipalities ( First Amendment) Rules,
1999,
4 Determination of the number of Elected Members and Reservation of 58-62
Offices of ~ Presidents of Municipalities (First Amendment) Rules,
e _ T2
S Punjab Municipal (President and Vice-President) Election Rules, 1994, 1 63-66 )
6 Determination of the number of Elected Member and Reservation of 67T
Offices of Presidents of Municipalities (First Amendment) Rules,
2008.
7 Delimitation of :Wards of Municipalities Rules (First Amendment) 2
Rules, 2014. : ‘
8 Determination of numbers of Elected Members and Reservation of 73-75
Offices of Presidents of Municipalities (First Amendment) Rules, :
20135.
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NO. G;S R)AB/BQA.éZ/?G/s.B/QBb— Anlsuperaasaion of umwm“nment

St P\.njqb.ﬂupurtment of Lo . Government , NotiZication NQ,G«B.‘R.ZS/

che

Fule .-2/'?5/3..34/.95 dated/:.th June, 12958, and in a:carciam of ":.hd

Pawers conferred by saction 8 of the Punjab Muni.u.ipal c:a...;:..‘. ation

‘s.-t‘....lB'Tb ( Pqnjub <"t Nc,é? c,_ 19735 ., mnd a&ll othar-perw':-a.w- ﬂnablinq

f.bm 8.3 t.hin bqhalf., t"lf* t‘3rxve.::n'\* nf"Ptmjﬁ.-‘.b'iU plﬁasaﬂ. ﬁa meke the

following az:'dar, te detenuine the dslimituzcion of w:z‘ciu in liunici.p.ul

Cmrpqruticna, namely:~
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a0 Shert Llitle and Sommencuniin p={ L} whie o dar iy Lo cslied
e el dmdt &hiem of Wards of %

& il e ™ - - - Lz P

1 Menigalned. Lakpoiatlicon Civiegr , 1265
4

:

(21:5% wball come into force ad camo
2. Definitions,~ In thiz coder unigss ths SEEveRt ot ’r'; o5 e
HOFUALRA g
{ &} b ot means the Punjak Manicizsl Corponatich ATh. 1976
e Ve K . - oy a -‘. ¥ -
o "kanmmintws Musiber® maang & per ﬂan aspotlahed nndex
!bwmiause 2} of clzise 3;
(e “Buard" maans Lhn Dalimitation Board constituisad wndeyr
clause 3;
{&: "Conutituant‘:!)’” ‘means a ward for” the reprasentation oF
which a eowicillor . ko be or has been elacted;
(&) . "Member® means a menber ¢f the Roardy
££) "Populatlon” means the poopul at ion as ascertained Losalldy
through the stafsf daputes by th birecﬁor by guing
£r:cm daar to door in the Ci v ahd
(g . Saction mamna a ueut on of the “2Adt.
Teis -COnstitutjon of Board.~{ 1] tha pﬁrposd of ¢errving
sak the prwieiona of this order, ths Jevernment' skall crnstitets
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~d for each Municipal Corporation comsisting of the following

r
fembers, namelyi-

(&) the Deputy Commissi oner of the District in which the
' Municipal Corporation is situated or any cthar cfficey
neminated by him in this behalf;

(14i) ‘the Mayor or in hisg absence, the Senior Deputy Mayer or
o nbsence of both, the Deputy. Mayor ‘of the: CQ“poration 4§£§
;cando:nad as the cage’ may be : : Py T

(iv) the Ccmmissicnar of the Municipal cbrpo*atinu cmncarnadm
(v

membor(a) of, the Punjab Legislative Asaembly

_rapreaanting the conce.ned Municip~l chpc-at*on
‘Whelly or parely s . " y G

i (vilw-Baputy Director, Urban goca: aodies 1

wamd il ) S e Additionalﬁaoint cQwu*asionar orfhssistant cammtssioner

of- £He Munic pal rorboraticn conccrnaa.x and

(wlil) one membeg naninated by the chernmant by naulxncation.

(2) The Board shall asspciate with-itself for the-purpoaﬁjpf
assisting ip the performance of its functioﬁs;qgthonsgthenrfivd S

-
-

Q

ncillore of the Cérporation having due regard to the ue :aﬁanfmtiéﬁ

the various political parties and groups -4n the CCmpoaiﬁiom of
.ne Cerporation _ X : ot e T i

-~
-

-ovided that nothing anuaLD&d rereinbe*o“e sha*l apglv

Lc a Corporation which has beeﬂ d*ssolved

' s

.:h—._

¥ SIL..st.;tutadvide Punjab Govefnment Order No. G. S R, :53 /F. A, 62/
75/848/amd, (L)/2004 dated 215t, 'October;,2004,

Gnitted vide Punjab Government orcder-: WO, Ga8iR, 53 /P o 42/ .
75/5.8/ama, (4)/2004 dated 21st,0ctober,2004.

Zaserted vide Punjeb Government order No. U.S Re Sd/P i 42’
76/%.8/Amd, (1) /2000 Gated 12th. July,;2000,

Iaserted. vide Punjab Govermment Order No., Go8.R.42/P.a,42/

76/848/Mnd,(2) /2001 dated 3,4,2001,
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t. 23" v i e -.
:.?pg % pna of the an_d.— ttrshall be the dq;y of
; a.ﬂ}.,s-fr : : _ o
(;) to %;vide the city ‘into such nuuber of wards as

; mg? bs rnecessary, A& aving regard to the number of
- 'ﬁ counclllors: dete*m;nad by the charpment
Corporation Lan:er su.b-aectiop (3) Q‘r_ section
;,piﬂébe Act and the' number of seats raaerved for
g cheduled chsteS,paCKWard

der sacticn § of the Act; and

’tq ;q-;djuat the wards as and When tpe limits of
t;‘-;u g;;y are altez:ed o: the:g is increase,-in the
pg?u%a;ion of the City or tnere is abnormal variation

[
ey
P

LE'%%byxation or voting fighres at sgme Of the MaTEN

9; ﬁﬁﬁ CitY: which equlraa/ve-éhjustment.

At
LeAR .

tLon.8 . S. -ﬁg éégu:a to be followed by tna Boar ﬂ and; pawers of'
3 A ‘1.‘.‘.{ ,r' I‘I
the nq;:d;p(i)ﬁ The Director Hoc 1 Gﬁve:nment Punjab ahall e
:; ¢ . l .‘1_ '. .':-l “,—,T J

.l

the Laai;gnn eg the-Board. In:his absence Chairman may be elaa;ed

pf-f.t\,.
St e e - *r : T:“,
amongs; tnpq ;ﬁg mambers puesent in ;hg gagtigg.

g R s":’ i

.‘ .

(3) Qbe*haqting of the Ba rd 8hall be conVQned by the
Di..e.cq,.or aﬁt&: 'giving atleast tm:ee** Qays noticc of' the da’ca.

ctime and p;ggq pf the maet.ng ‘of a ll the membera of the
Boa*daﬁw:;ft' '

Ll
’

(%)' mgq gpgrum necessary for thé transaction of business

at ing meatipg pf ‘Lha. BOara shaTl be :our.

(4)- 311 qqqstions wvhich geome before any meeting of the

nCd“C sha14 gq dacided by a ano 'ty of the V¢tes of ths

-fmemcevs E’?%E and voting.lmne Chairman of the meeting uhall

F 3

have_g soc ndaor a castinq_yotc *n case of an equality of

L T BN

votes,’f

(%) ?Eaigp?:d shall have power to aét notwithstanding

"
"

Subqtitutgp v‘da Punjab Governmant Oﬁde¢ No.
76/, 3/&m§{(4?/20°4 dated 213t°0ctobe: 2004 ,

anha\itu§tq yida Punjab Governmen
,.A,u4z/3sf 'a/Amd (3)/2002

G.S,R.SB/@.A;42/

t Notih;caFion NOo GeS. n47/
dated the 22nd HEJ.Ch. 2%2&
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- assccl ate member or
ihe temporary absence 0of a member, or an 5 .

oy the existence of a vacancy in the Board; and no act or

s p:oce&ding of the Board shall be ,nValid ‘or called ;n

£ ot
cquestion on the ground mersly o% ;awporary abaanca of- &

member or associate member ow/existence of such vacancys

(6) An .associate member shall noz.hava the .ight_to ?dtc

or to sign any dacisidn of the Board,

sion 8,. '6.' Principles for del imit.at.ion 0f wards of a Ci ty,.- 'm:.

following principles shall be obbarved by the Board in‘;hs
¥ % '(__ P 7 v e A '__" e o
delimitation of wards of a Cit.y . na‘nely i

(a) All wa.ds shall as far as'prééﬁicaﬁié, ba-géoaéaphidll;?
. ‘compact areas, and in-delimiting them, dud"ragard shall
,bﬁ had. to.the physical ‘eatures lisa-hacilities of
camnuniuat*cn and pubiic convanicncc =3

J

(b) Wu."ds in which seats are reae.rved fo‘" the Sc:h&dnlﬁd
- Gastes, shall be located, as' far  as: practicsble,”ins
.. those.areas where the proportion of thelr population
' to-the total ponu‘at*on of the City, is tne larqnat'
and:such-aeats shall be allotted by rotatidaster Ti:
. different wards in. the Citys

7 ah o
o f'u“

“{c) seate numbers: reserved for wemen ( inclu&ing a;.; -'of

seats reserved-'cr wemen, ir any., ba‘qng_“g to. .
a;heduled Casteg) bv the Government shal‘ Da 4gpg

resgrved for wemen

¥, T

- MR

‘and such. seats sha’l b aLlogged..
by rotaticn to di:farert wards in. +he CO*pcration ;2

Twa ‘8eats reserved for Backward Classes, by: fh?n-°d
Government, ' shall be: kept reseérved for Backwabd. in-
Classes and “such seats shall'be allotted gyPsl 291 o
rotauion te d‘ftc-ent wards: in the CO-ybratian%f.

sa g
.r.

. " _I i"
(e) Each CO“pcrat‘On ahal1 ba div*ded into warda ia
8uch manner that the 4

Ucpulation of each ward

»-48 the same througnout thbm,bﬁr e
Corporation, with a. war

fa‘:‘.‘i as practi cabl

iation:uptovten: percent . abﬁﬂo
oL Delow the: ave.dge pOleation figurea

.and“*‘*

4
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3 5%
*(€)In every Kunicipal CQ*poraticn. the
nel_mitaticn Board, while drafting tha .
schgme-ior dawimitation of wards, shall allet
umbars o all wards having .due ’egaré Lo

- the principle of contiguity._

i Providad ‘that the principle oI rotntioa shall not-
be applicable where the del{mitation of wards of
'a Municipal CQrporation hao'bean done under the
provisiona oi sub=clause (i4) of clause 4 6f the
order. AL :

nxplanttion ‘3= In this rule, the axpressionv" cpulatﬁcn 9,
means the populat*oﬁ ascartained locally through ?b.
staff deputed by ‘the Director by going £rom ‘door %¥°c
door in the Municipal Corporation.
Sectian 8. 7.:Ischana“fon delimiiatiOn of wards to be sent wo
Government.- The Board ghall, as s00n &g may be, aftar it

has prepéréd the schane for - the delimitation of wards ot

tho City. uand the same to the chernment for ccnaidaratian.

suckien .. B, ?ublication of schema for dalﬁmi*ation S5Ff wards.e (1) Th.
%
Government shall ,~
(a) publish in the official Gazette the scheme for the

delimitation of the wards recaived by it under

clause 7 for inviting cbjectians er auqaaationa frnm
the affected persons of the City ;

(k) speciﬁy a date on or after Wwhich: the scheme aloage

with- objectiona Or suggestions, 1f any, shall be
cansidered by it 5 anad ok |

(&) consider all: CDjeCtiOAa and auggestions whi Ch-mﬁy
", have besn received by it before the specified d;tu.

(2) The Government after cons;during the objectione and .

augqegﬁiona under gub-clause (I), shall make. its

Zinal order

and. shall get the same published in the official Gazette
: 2

";l

* Inserted. vide Punjab Government Order No. G.S.R. 54/
P.A:42/76/5.8/amd. (1) /2000 dated 12th July,2000
0

® W |
Inserted vide Punjab Government Oorder No., G.S,Re36/P.3 42/
76/s. B/Amd (3) 2002 dated the 13th September,2002
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w provided that befors the start of the election

process, ths State covernment may, for gocd znd
/f sufficient reasons, +o be recorded in writing,
g review the order made in the form of final
- notification after inviting cobjectionsand suggestipns
in writing from the public through the public notices

in two leading newspapers having circulation in the
locality in respect of all or any of the wards}-'

After considering such objecticns 3and suggestions,

the State Government may supevsede the previous o:ders
4+ Tthe .form Of Iinal noticl

Cetion directly or ateer
opinion of

obtaining the £ the Board,"

Lrnien 8, 9y Corrections of pri

nting mistakes in the order
made by the

Government ,~ The Government may,

frem time tq
time, by order in the

cfficlial Gazette, correct any mistgke

in any of the ordere made by it

» ©F any. error occuring
therein due to an inadvertent 8lip or cmissions

N K <ARORA,

Pr 1n_1pa¢ ‘Secrecary to Government of Punjab,
Department of Local Government

* Inserted vide Punjab Government Order No. GeS.R.64/P.A,42/
78/8.8/amd. (1) /2000 dated 12th July,2000,

Fr A —

L

§ paca——



.....

1~

\¥

GOVERNMENT OF PUNJAB

DEPARTMENT OF LOCAL GOVERNMENT
(MUNICIPAL ELECTIONS OFFICE)

Notification

The 13th August, 2014

No.5/16/2014/MEO/DA/4074 .-In exercise of the powers conferred by
Section 8 of Punjab Municipa! Corporation Act, 1976 ( Punjab Act No.42 of
1976 ) and all other powers enabling him in this behalf, the Governor of Punjab

is pleased further

to amend the Delimitation of Wards of Municipal

Corporation Order, 1985, namely :-

i

ORDER

. 5 .
This Order may be called the Delimitation of Wards of Municipal

Corporation (First Amendment) Order, 2014,

2.

In the Delimitation of Wards of Municipal Corporation Order, 1985, in

sub-rule (1)(viii) of Rule 3, for the words "one member" , the words "two
members" shall be substituted.

Dated Chandigarh, the

12-08-2014

Endst.N0.5/16/2014/MEO/DA/4GTS

ASHOK KUMAR GUPTA
Secretary to Government of Punjab
Department of Local Government

Dated Chandigarh, the 13-08-201¢

A copy, with a spare. copy, is forwarded (along with CD) to the
Controller, Printing & Stationery Department, Punjab, S.A.S. Nagar, for

cublication of this notification in the Punjab Government Gazette |(

Ordinary).

2.

Extra

Twenty Five (25) spare copies of this notification may please be

: i
supplied to the Director Local Government Punjab (Municipal Elections Office), ; 'i
$.C.0. No. 129-130, 3" Floor, Sector 17-C, Chandigarh for official use.

Copy to:-

PS/CM

OSD/LGM.

PS/SLG

:i‘-;@
J) Special Secretary, Localt% ernment

A

PA/DLG

F]

“or Scheduled Casms and Backward C1asses, a5 [TOVIUEU 111 SUU=1UIS 1) 81 (&) JHLI11IUL ue wxmissss 5
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[Extract from the Punjab Govt Ga.. (Extra), dated the 20th April, 2012)

GOVERNMENT OF PUNJAB
DEPARTMENT OF LOCAL GOVERNMENT
(MUNICIPAL ELECTIONS OFFICE)
Order
The 20th April, 2012

N0, S/T2002/MEQIEAST08. —In exercise of the powers conferred by Section 3(3) of Punlgb Mgnicipall
Corporation Act, 1976 (Punjab Act No. 42 of 1876), and sll other powers enabling him in this be"nalf_, the povemor
of Punjab is pleascd to make the following Order 1o determine the number of the elect‘ed members of l,flunicipal
Corarations in the State of Punjab, namely:

|. Short title and commencement.—{ 1) This order may be called th;’Dclermindlicn of r|umber of
Eleciad members of Municipal Corporations, Qrdzr, 2008,

(i) 11 shall ccme into forie at once.
<. Deflinition -
In this Order, unless the -ontext otherwise requires i—
(@) +'Act means The Punjab Municipal Co:poration Act, 1976
(b) 'Corporation’ means the Municipal Corporation ;

(¢) : 'State Government’ means the Giovernment of the State of Punjab in the Dcpanmer&l of Local
Government.
5. The Corporation constituti'd under Section 4 of the Act shall consist of such rumber of elected members

s may be determined subjecit 1o the piovisions of sub-section (3) of Section 5 of the Act, from time 10 l|ime. by the
Stzie Government by an Order in writing on the basis of the population.

4. (1) Inevery Corporation. out of the total number of elected members determined: under rule 3, the
Staiz Government shall by notification reserve such number of seats for the Scheduled Castes as may be determined
Dy 11, subject 10 the conditions laid in ‘he Section 6 of the Act.

(2) Two seats shall be reservi:d for the Backward Classes as laid down in sub-clause (b) of Section sub-
saction (1) of Section 6 of the Act.

(3) Not kess than one third ¢f the 1012 nurnber of seats reserved under sub-rule (1), shall be reserved for
Women beloaging 10 Scheduled Castes

(4) Not less than ene third (including the number of seats reserved for women oelenging to Scheduled
Castes) of the totai number ¢f seais to be filled by direct election in every Cordoration, shall be rescrved for women
and sucn seats may be alloned by rotation to diffzrent constituencies to be known as wards in the Corporation as
specified in Schedule-| :

Provided that vvery third ward of the 1o1a] number of seats allotted to a Corporation, shzll be allotted to the

......

Provided fumie® s o wiuuny cvery NS Vvard of the total number of seats 1o women, the wards
reserved for Scheduled Castes and Backward Classes, as provided in sub-rule (1) and (2) shall not be counted.



-
=

3. The seatu reserved for Women belonging to Scheduled: Castes as provided in sub-ru.‘ic (?} slhall be
Allottes =y rotation from amongst the seats reserved for Scheduled Castes under sub-rule (1) keeping in view the

provisions of sub-rule (4)

Provided that the principle of rotation, shall not be applicable where delimitation of wards of Co
has been done under the provisions of clause (ii) of rule 4 of the Delimitation of Wards of Municipal Corporal'bn"
Order. 1995,

SCHEDULE-I

Number ot seats

Seaws reserved for
derermined for the

Seal number, reserved for Remarks

women women (including number
Municiza! Corporation of seats, reserved for \-‘-‘E)mcn,
A if any, belonging to the
S am Maximum Minimum Maximum Scheduled Castes)
2 3 $
0 100 k7 e 34 To be notified by the First
State Government before election
every general election
5y SR v SR Dite S;cCOnd
election
b e 33 Dino Third
elecli;'pn

'345 CS(PI—Guvt. Press, U.T, Chd

SURESH KUMAR, 1AS,

Principal Secretary to Covernment, I“unjab.
Department of Local Government, *

/

/

on{
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”; GOVERNMENT OF ?UHJNB 4
-?ﬁ‘ DE?ARTMEWT OF LOCAL "GOV ERNMENT,
'f;
The Directer, :
Loorl Government, Punj2b.
Memo.No,MEC-36/DA/4103
Dated Chmdigerh, thu.igli_ﬁipzemner,‘99o. :
Arzjeoti- Tormula for fixing tne to£a1 éumber of Councillors

in Municipel Corporation,

e R R
“n view of ths provisgion of section 5(3) of Puniab
T

sipal Corporation dAot, 1876, it has been decided thai a formuls

T Fixing the number of Councillerxr

(1

to bs elected from Municipal

‘2:porations in the State will ve ss under:-

I3

__.-‘___39’ _“g_;:m:a‘tipn with _the vponu

,-.
d
1t
o]
8]

No.of elected ”ﬂuﬂﬂ‘l1rx§

=+ exceeding 4,00,000 at the last preceding census 50
Exceeding 4,00,000 but not exceeding 6,00,000 55
Excseding 6,00,000 but not exceeding 8,00,000 60
Zxcsziing 8,00,000 but not excesdingl0,00,000 65
Txcez3ing10,00,000 but not exscesdiing?2,00,000 70
Ixce=3ing12,00,000 but net excseiing's,00,000 75
Zxg228ing15,00,000 but n-t ifcee:ing1q,00,000 80

Exceeling?18,00,000 but Lot
sxceeding21,09,000 but not
3¥2223i0g24,00,000 but not

M
]
(@]
a
(1
I

I

1,004,000
cei~nn_?,09 0G0
xce&i:ng?.,oo,eoa

(T)
(J
n

(4]

o TC A o B 7
L 5 (I

:x:&efing T 400,030 =nd- above... 100
L i § 5 L ’
-ni= igsues in superEaE;on of Memo.No.}127/MEO-78/D4/D-5/
» 9a%8d 30,341978 and Memo.No.MFO-95/DA/1079 davad 20. 3.1985.
(N.X,4R0RA)
Principal Sscretary to Government,Punjsb,

Loc = 1 Government Department,

'?fi-¥3.WFD—95/35/41O4_¢114 atsd Chandigsrh,the:30thSept.,1996.
o cOp¥ 18 forwarded to:- “I//J)fg )

l:i

o

e

1. Commissionerz of Patizla and Jalandhar Divisions :

- Denuty Jommd gsionzr, Amritsar,Jslandhsar and Ludhianz ;

no

wd

Depu?y Director(Regional),Local Government,Jalandhzr,
Lud bl sna and fAoritsar ; =znd

£. Coomiseioner Municipsl Jorporation, Jalandhar,Ludhizna
ang Amritsar.
.2F¥oroziion amd necessary Bction, n[
!_'ll
i
. .
wi/dwvﬂ/
‘ Joift” Becretary
: Local Govsrnment, Punjab,

- JQL#~—"““'
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3 Ludlj.:iu_:@‘:}:i_ i ; )
4 ._A_p:i':'gaaf'-
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NN, Amr[tsar'hns“ s s "'.‘.if
_ rc«.rw—d lor t.hcdulud : 5 S SR
“9:: ; i 2 :

-Jafandbar'-

+ Lud h.fan&f
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Amrixsar
: 98" Jalandhar :

B |

25th ‘election

; '25§_h-:clecr|'-on

Ludiana
100 Patiala -

:._-24511 elecnon'

25th electipn

3 .-'2_Sth election

At point No. 100,

+ Patiala

hd.s bccu reser ved' for Women, "

21760 LR(P)—Goyt, Press, Chi.
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GOVERNMENT OF PUNJAB

DEPARTMENT OF LOCAL GOVERNMENT
(MUNICIPAL ELECTION WING)

Notification
The 18th July‘ 2007

No. G.S.R. 21.’PA 42/1976/8S. GIAmd {2}!200? —In exercise of the
vowars conferred e geotian Ao the Punith Musicical Corsamaion A

o . a
e i = - i - - i
- i _ -

! 'behalf the' Govemor of Pumab is pleqs»‘d to make the followmg rules furthcr to
amend the Reservation for the Offices of \'Iayors of Corporations RLIBS, 1996,
namely :—

T e R Easitiavie me

RULES

. [
1. (1) These rules may be called the Reservation for the Offices of
Mayors of Corporations (First Amendment) Rules. 2007,

(2) They shall come into force on and with effect from the date of
their pubhcauon in the Official Gazea*

2. In the Reservation' for the Offices of Mayors of Corporations
Rules, 1996 (hereinafter referred to as; the said rules), in rule 2, for sub-rule
3 : (1), the following sub-rule shal] be substituted, namely :—

*(1) Out of the L\muﬂ".n Offices of Mayors of the Corporations
falling vacant in elections conducted from time to time, the
Offices occurring at serjal numbers 10, 36, 54 77 and 93
shall be reserved for the members of the Scheduled Castes,
and the Offices occurring at serial numbers 17, 43. 64, 85
and 96 shall be reserv ed for women mcludmg women belonging
to the Scheduled Cafres Simildrly, the-Offices- occurring at

serial numbers 24 and 81 shall be etcrved for the members
of the Backward Clagses.”.
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3. In the said rules, for the existing Schedule, the following Schedule
shall be 'substituted, namely :—-

“SCHEDULE
(See rule 2(2)]

‘Reservation of offices of Mayors in Corporations

Serial Name of the Number of Otfices of Mayors reserved for

e 20 ~) 2 W B WM

No.  Corporation elections Scheduled Castes, Women and
Backward Classes
1 2. 3 4
1 Amritsar 1st election
Jalandhar st election
Ludhiana st election
Patiala 1st election .
Bathinda 15t election 3
Amritsar " 2nd election
Jalandhar 2nd 2!ection
Ludhiana 2nd election
Batiala 2nd electien
10 Bathinda " 2ndelection At point No, 10, Bathinda has
been reserved for Scheduled
Castes
11 Amritsar 3rd election
12 Jalandhar 3rd election
13 Ludhiana 3rd election
14 Patiala 3rd election
15 Bathinda srdelection
16 Amritsar 4th election
17 Jalandhar 4th election At point No. 17, Jalandhar has

been reserved for Women

Lo

-
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25
26
27
28
29
30
31

LY
U

L7 ]
4

35
36

Patiala
Bathinda
Amritsar
Jalandhar
Ludhiana

" Patiala

Bathinda
Amritsar
Jalandhar
Ludhiana

: ' Pan'_ala

Bathfnda

“Amritsar

Jalandhar
Ludhiana
Patiala
Bathinda
Amritsar

¥ I

Jalandhar
Ludhiana
Patiala

Bat};ind‘a-

Amritsar

4thelection
4thelection
Sth election

Sth election

5th election

Sth election

Sthelection
6th election
6th election
6th eléction
6th election
6th election
7thelection
7th clection
7th election
Tthelection
7th election

8thelection

_. 3th election

8thelection
8th election

8thelection

ASADHA 29, I_929’SAKA)

a2 e el 4
—
Ludhiana 4thelection - :

At point No, 24, Patiala has
been reserved fo Backward
Classes '

At point No. 36, Amritsar has _
been réserved for Scheduleg
Castes

9th election :

e s e i
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2

3 4 A

42 Jalandhar 9th election

43 Ludhiana 9th election At point No. 43, Ludhiana has
been reserved for Women

44 Patiala 9th election

45 Bathinda 9th election

46 Amritsar 10th election

47 Jalandhar 10th election

—:48 Ludhiana 10th election

49. Pariala 10th election

50 Bathinda 10th election

51 Amritsar I1th-election

52 Jalandhar I1th election

33 Ludhiana I1thelection

54 Patiala I1th election At point No. 54, Patiala has
been reserved for Scheduled
Castes

55 Bathinda Ilthelection

56 Amritsar 12th election

57 Jalandhar 12th election

58 Ludhiana 12th election

39 Patiala 12thelection

60 Bathinda 12th election

61 Amriisar 13thelection

62 Jalanchar 13th election

63 Ludhiana 15th election

64 Patiala 13th election Al point No. 64, Patiala has
been reserved for Women

65  Bathinda I 3th election '

vy



3

PUNJAB GOVT GAZ. (EXTR
(ASADHA 29,

67
68
69
20
71

72
73
74

B e

76
77

78

80
81

82

83
84

85

86
87
38

Amritsar
Jalandhar
Ludhiana
Patiala
Bathinda
Amritsar

Jalandhar
Ludhiana

Patiala

_ Bathinda

Amritsar

Jalandhar

Ludhiana
Patiala
Bathinda
Amritsar
Jalandhar
Ludhiana
Patiala -

Bathinda

Amritsar
Jalandhay

Ludhiana

e N Y St

| 2 3 4
66

14th election
l4th election
l4th election
l4th election
l4th eleciion

I5th election

15th election
I5th election
I3thelection
15th election
16th election

16th election

16th election
16th election
16th election
17th election
17th election
17th election
I'7th election

I7th election

18th election
18th e!eclu'au

I8th election

"/
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—

Al point No, 71, Amritsar hag
been reserved for Backward
Classes

At point No. 77, Jalandhar has

been reserved for Scheduled
Castes

‘Al point No, 85, Bathinda has

been reserved for Women

T N TR

e —



i

RA.), JULY 20. 2007 244

At point Ne, 93, Ludhijana has
been reserved for Scheduled

At point No. 96, Amritsar has
been reserved for Women

Principal Secretary to Government of Punjab,

nt of Loca] Govemmem.

‘ﬂf_‘:‘- -._-.:') & -'-—u-—-"u——.ul—v—hm At (= o
\
D
i‘
PUNJAB GOVT GAZ. (EXT
{ASADHA 29, 1929 SAKA)
i 2 3 4
80 Patiala I8th election
20 Bathinga I8th election
91 Amritsar 19th election
92 Jalandhar 19th election
93 Ludhiana 19th election
Castes
94 Patiala ' 19th election
95 Bathinda 19th election
96 Amritsar 20th election
97 Jalandhar 20th election
98 Ludhiana 20th election
99 Patiala ' 20th election
100 Bathinga 20th election, ™
D.s BAINS
Departme

05/3 LR(P}-—Gm'f. Press, U, L. Chel.

et et vty e e
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[Extract from the Punjab Govt Gaz. (Extra.), dated the 1st June, 2012]

GOVERNMENT OF PUNJAB LT
DEPARTMENT OF LOCAL GOVERNMENT A
(MUNICIPAL ELECTIONS WING)
Notification

The 1st June, 2012

No. 3/6/2012/MEO/DA/2173.—In exercise of the powers conferred by Section 6-A of the Punja
{:nicipal Corporation Act, 1976 (Punjab Act No. 42 of 1976) and all other powers enabling him in this behalf;
.= Governor of Punjab is pleased to make the following rules further to amend the Reservation for the Offices
7 Mayors of Corporations Rules, 1996, namely :—

!

RULES

. (1) These rules may be called the Reservation for the Offices of Mayors of Corporations (F-i_rs;

umendment) Rules, 2012,

(2) They shall come into force on and with effect from the date of their publication in the Officiaj

2 1n the Reservation for the Offices of Mayors of Corporations Rules, 1996, for the existing Schedule,
w2 Tollowing Schedule shall be substituted, namely :—

"SCHEDULE
[See rule 2(2)]

Reservation of Offices of Mayors in Municipal Corporations

Offices of Mayors reserved for
Scheduled Castes, Women and Backward Classes

4.

General
Gflzneral
General
General
General
General
General
General
General
Reserved for Scheduled Castes
General
General
General
General
General

General i

iR

e



2

Roster ' Offices of Mayors reseryed for
Point No, Scheduled Castes, Women and Backwar{d' Classes
_T?' Reserved for Women

18 Genera|

19 General

20 General

21 ' . General

22 General

23 Genera] .

24 Reserved for Backward Classes

25  Genenal

26 Genera|

27 General

28 General

29 General

30 Genera.l

31 General

32 ; Gene::al

33 General

34 General

35 General

36 Reserved for Scheduled Castes

3‘} General

35 General

352i General 3

ad General i

4] General

42 General

43 Reserved for Women

44 General

45 General

46 r General

47 : General ;

48 General :

49 I ! General ,




2 i
; i
._:;‘- = |
- . 3
Er ; .
“Roster | Offices of Mayors reserved for
Point No. §chedulcd Castes, Women and Backward Classes
—
50 General
31 General
52 General
o) e
53 General -
it
54 Reserved for Scheduled Castes
53 General
|
56 Ge'pera]
37 ée%leral
38 éci]eral
39 General
60 General
61 General
62 General
63 General
¥ |
64 Reserved for Women
63 General
66 Gex:'leral
67 General
68 General
69 General
70 Geﬁeral
7 Gc1:1f:ra1
[ |
72 General
75 Getlleral
74 General
75 i Geriie‘ral
76 Gelﬁera]
77 Resierved for Scheduled Castes
78 General
79 C?erzeral
80 General
| =
81 R_ese_rved for Backward Classes
82 : G'_"er'}eral
i |
i
7 |
i |
i



SPE L

A N b 4

Roster Offices of Mayors reserved for

Point No. Scheduled Castes, Women and Backward Classcs
83 General
84 General
85 Reserved for Women
86 General i =
87 General
88 General
89 General
90 General {
91 General
92 General
93 Reserved for Scheduled Castes
94 General J
g5 General *
96 Reserved for Women i
d7 General
@gB General
db General :
l(gb General
M

mgji)tal

1479 CS(P)}—Govt. Press, U.T, Chd.

After the expiry of 100 points, the reservation will start afrcs’h Director, Local Governmen: shzi
n a separate register for the purpose." £
i SURESH KUMAR,
PrlnCIpaLSecretary to Government of Punjab,
Department of Local Government.
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GOV SRIMNENT OF PUNJABR

D...PAR"}‘{B!JT CF LOCAL GOVERNMENT
HOUS I C} AND URBANM DEVELOBRMENT

iThe [9th Septembe

Notification:
.

T, 1993

NOo . G.S.R, {50/p.2. 42/76/$s. 38 and 60/91 .- In

exercise of the -

seciion 80 of the PLNan'
(Pungab Act No. 42 o; 187s6)
€5 make the fcllow;ng.rules to

Senior Deputy-Méyor' and Feputy

Corpofations, namel;

35 _Shortléiﬁleu

These rules,

1981,

2. Definitions.,

] S g ; : .
In these rules,! “
E ; . ¥

(3}

(b)

*¢  Marner of )

(1)

: : 9
ayi be called ihe
Mayor, Senior Dapytl Mayor

3ow$rs conferred by Secticn 38 read with

Mund Cipal Corporation Act, 197s
» the President of India 4is pleasgd
regulate the election of llavor

Mayor  of the Municipal
it =

RULES
i ;

uunjeb MLbicipal Corpo“ahions

and Uaautv Mayor alection Rulas,
?
N

,
,

unless the context otherwise requiree

"AQEF mecns thﬂ.Dthab

Municipal CDrporation'
-.:.n..t; .L .?u ,/ r!c‘. '

elnction' meanﬂ th» Ptﬁﬂtwﬁﬂ of Mayc

&erwoﬁ Deputy Mayor'_ amd;ﬂayor of a

»

Muwic*sq¢ Corpeoration.

ection

A mMeeting of the memberes of a Municipsl
Corporation shall be convened by the
Di7isiunal Commissioner to elect a iayor,.
Se-ior Deputr Maypr -and Deputy Mayor

ana the e“ect on shall be held by, yay of
ballot fcr which purposé special ballot
Papers bearing the official mark allotted

- by} the Divisional Commissioner shall be- used:

i - contdliizl'

S ———

e e i e ——




m

PAPEC, the erson jo3 o

be, on the bzllot ra
member, in accordance

(2) The person

JE

meser being illiterate
lnCapable of Casting his

or 'tie' on the bal

esiding over the meeting

ot
r '%o', as the case may
BPer on behalf of sych

€ with his wWishes,

over the meeting
ction(l) shall keep

fecording the wishes

nall eep a brief recsrd

indicating the
Vote has been caszt,

we  Slestion to
In the cage

(1)

cffice of

the Mayor, -

1LY one candidate he shall be

desclared LC have baep

(11i) 1Z there a

(144) 1f there

any cendidates at suc

candidates.:o e

elected;

Ie more than gpe candifate, the
g8ins the largest number of
i declared to have heen elected;

.

is an equality of votes be tween

h election and that the
addition osf a vote vould e

Dtitle any of those ~

elected as Mayor, then -

Oeputy Mayor
-3

« Zlections to the offices.of

drawn Inl €k

m
'g
fi

nce of the
suct

deemed to .

and he sjall be dec

idates de

election Dy way of

a.mahner as he may determine
canc*dgte on- whcm the loﬁ ¢alls,

enion Deputy

2
Jolat election for ooth the of

* over the meeting

lot to be
candidates in
~and the
shall be

have'*ece*ved an additional vUte

¢ared to have baen elected,

Mayor ancg

si“e to contest

ffices of Senior

Uty ‘Mayor, then a Joint

dnuctecl

numbe:

single vote shall be con-

ant the candida ate Obtaining the largest

of YOtes shall bhe deemed to have been

EiTated™ viﬂ

. ———

1)/91

PON. Ne .G 8IR S4B A 45 2/7875s.38™ 2

Ss,38 awi-ﬁ

Q/Amd,

dated 2749.1991,

COn..d. tc.')c .
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v

Providedtrat, iz 20V member being illiterate

Or octaerwise Seing incapable of Casting his

Vote Dy Writing ‘ves: °r 'Mo' on the ballet
of p:es‘dlnr over the meetin

es’ or o', as the case may

Ot parer on Sehalf of such
rdance w*th his wishes,

(2} The person Presiding over the meeting
pe B 3
s

Ubd-section(1l) Shall Xeep
vt/iost se ecrecy while fecording the Wishes
o3 the member 8nG shall Keep a hrief recard
Of each such instance

-Manner in which the Vots has been cast,

without indicating the

%

»  Zlection to the Office of Mayo
In the cage oF election 0 the offj

(1) if there is only one candidate he shall be

declareg to have baen elected;
(11) than one Candifate, the

t2ins the largest number of

]
7
oz
v
(=]
)
.
0]
0N
}-.4
u
H
@
o)

L3 have heen elected;

(141) 1Z there is ap equality of votes between

ol g any candidates a2t such election ang that the

-~
uld entitle any of those

elected ag Mayor, then -
the person Presiding .« over

addition of 5 vote wo
candidates,to be

the meet ing
shall decide but«een them by lot to be

Grawn in _the nrnserce of the candidates in

such manbEH &5 he may detarmine,_and the

canaidate on- whom the lot falls shall -

-2
deemed o haVe:*ace*VEd an additional voie

and he shall %e declared to have been elected.

#*
tn

-t

. ‘Electicns to the o0ffic Senion Deputy Mayor and
Deputy Mayor, -

]
n
o
H

(1) In case all the candidates deslre to ccntest

Joint election Ior both the offices of Senior

Deputy Mavor ana Peputy ‘Mayor, then & Joint

single vote shall be con-
ductecl and tne candidate obtaining the

numbe;: of _VOtes shall be deemed to hggg‘ﬁeen
LhSEIEatea™ vide BEN VO"C S.R. S4B A

R ATI8/08.98 ks
(1)/91, Aated 27.9.1991 contd,,,3,

electicn by way of

largest

s ao———.



T

C elected ag Senio:-Deputy.Maycr-and the candg-
Cate obtaining.the second largest Number oz

Votes shall be deemed-to have been electeg
as Deputy Wayer, ! g

(2) In case some 9% the

Candicateg are not
desirays LC zZontegt Joine election for

ices orf 8enicr'Deputy Mavor
20¢ Deputy mayor in‘terms of Sub-rule(1),
then Sepsrsca elections for eanh of the
8foresajiqg Ofiices, shall ke Conducted,
¢ay Wihile Conducting electionsg under SUb-rules
(1) ana (2), tha manner Prescribeq ip rule
f ShHall be Z2lloweg, » '

8. . Custoay o= ballot Pepers after o

(%) All b;llc:;papers used for Voting referreg
' 0 in sub-ruie (i) of fule 3 ang jp rule §
shall, mm1ed;atelj sfter «

he " GPunting
}, be "nClosed ip
SCaled by the Person

s SClng in the DPresence of
the membhers Present therea:, dnd the des~ .
tion oz the €laction %o which the ballot
IS relatr gpai; e inscbiped thereon ang
env 109 shall be enclosed . tn @nother

arge eOve_op whiach 5Ball he addresseqd to
the D ¥isionsl Commissioner and deliverega
te him,
(2) The Divisior

ial Commissianer shall Preserve

UNtil the €Xpiry
of electicn, ang

en, i .Subject to an¥. direction to
the Con;rary'made-by te Government o a

_a’pe;son.appointed to
© an eleqtion) Cause it
%'its_;pntents.

hold g
to be

Wi

W
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